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The f'o‘llowing Bill was introduced in the Andhra Pradesh

Legislative Assembly on 15" September, 2022.

L: A. Bill No. 13 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH ROAD
DEVELOPMENT CORPORATION ACT, 1998.

Be it enacted by the legislature of the State of Andhra Pradesh in the

Seventy Third Year of Republic of India as follows, -

1.

J-6/41

(1) This Act may be called the Andhra Pradesh Road Development SRkt title and
Corporation (Amendment) Act, 2022. 2 » ‘commencement

(2) It shall come into force on such date as the Government may, by
notlﬁcatlon in the Ofﬁcml Gazette, appoint. -

In the Andhra Pradesh Road Development Corporation Act 1998, in Amendmem of

section 4.
section 4,-

(1) In clause (h) of sub-section (1), for the words “Two other members”, Act No. 1 of

the words “Sixteen other members” shall be substituted. e

(2) In sub-section (2), for the wdrds “one year”, thé words “two years”
shall be substituted.

(1]
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STATEMENT OF OBJECTS AND REASONS

Government policy is to appoint full time body for focused
approach on the developmental activitieé of the Andhra Pradesh Road
- Development Corporation (APRDC). Accordmgly, the full time Chairman
has been nominated to APRDC in place of practice of Minister (R&B),
Ex-Officio Chairman to APRDC by amending the Andhra Pradesh
Road Development Corporation Act, 1998 (Act No.1 of 1998) through
the Andhra Pradesh Road Development Corporation (Amendment) Act,
2021 (Act No.23 of 2021). In order to improve the efficiency and to
impart more responsibility and accountability, the Government have
taken a decision to nominate 16 other members from officials or
non-officials to APRDC for é period of two years in place of the

existing two other members from officials/non officials. .

~“This Bill seeks to give effect to the above decision.

DADISETTI RAMALINGESWARA RAO,
MINISTER FOR ROADS & BUILDINGS.
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FINANCIAL MEMORANDUM

1. The Proposal include:

L Provision to amend Clauses (h) of sub.-section (1) of section 4 of
the Andhra Pradesh Road Development Corporation ActNo.l of 1998
to appoint sixteen other members in place of two other members

to be-nominated by the Government from officials or non-officials

ii.  Provision to amend Sub-section (2) of Section 4 of APRDC Act No.l
- 0f 1998 to modify the terms of office of nominated members for a
period of two years in place of one year unless terminated earlier

by the Government.

2. There will not be ahy burden on the exchequer of the Government due
to the above amendments to APRDC. Act, 1998 (Act No.l of 1998).

The remuneration and allowances will be paid by APRDC.

DADISETTI RAMALINGESWARA RAO,
MINISTER FOR ROADS & BUILDINGS.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clausel (2) of the Bill authorize the Government to issue notifications
in respect of the matters specified therein and generally to carry out the

purposes of the Act.

As such notifications issued, which are intended to cover matters
mostly of procedural in capture are to be laid on the Table of the both Houses
of the State Legislature and will be subject to any modifications made by the

Legislature.

The above provisions of the Bill regarding delegated legislation are

thus of normal type and mainly intended to cover matters of procedure.

DADISETTI RAMALINGESWARA RAO,
MINISTER FOR ROADS & BUILDINGS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE AND:iRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Road Development Corporation (Amendment)
Bill, 2022, after It is passed by the Legislature of the State, may be
submitted to the Governor for his assent under article 200 of the

Constitution of India.

DADISETTI RAMALINGESWARA RAO,
MINISTER FOR ROADS & BUILDINGS.

P BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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